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(Order: Pronounced by Hon’ble Mr.P.Madhavan, Member(J))

When the matter is called, learned counsel for the applicant is  not

present. He was not present on the earlier occasions also. Learned counsel

for the respondent is present.  It seems that  even copy of the OA is not

provided to the respondents' counsel as directed earlier.  Though the matter

is posted under the caption “For Dismissal”, neither the applicant nor the

counsel  for the applicant is  present which shows that the applicant  is not

interested in prosecuting the case.

2. Accordingly, OA is dismissed for default. 

 (T.JACOB)    (P.MADHAVAN)  
MEMBER (A) MEMBER (J)
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